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Hen 'ble Mr, JusticeU,C,Srivestava, Y,C,
Hen 'blaMr, K, Cbayya, #,M,

< - ;ray Mr. Justice U.C.srivastsvg, V.C,)
he applicent was pested as pPastal

Assitent under the Senier Superintencderit of
Pest ci‘fices Agra,At the relevent paink of
time he wds sub Fesimaster Inchdrge of T,P. Nagar
TSO under Agra Head Office, He was charged for =
three ceunts : |
(a) Fer feilure te get 4 NPFSCs fer atetal .meunt
of B, 11,500/~ verified frem the effice af
registretien befere their encashment ;
(b) Fzilure te have ebtained identificatien ef
the payee frem the persen knewn te the pﬁst 1
office jand
e (c) Te huve cennived with & N3C agent in helping
him +te e«rn irregularly cemmissien en en
investment ¢f B, 13000/~ in N,S.C, VI issue |
by thesaid payee, It wes further =lleged thet
21l this caused a loss of B, 23,718=75 P. te
the Gevernment.
2,The spplicont denied the charges but =n enguiry

was held under rule 14 of CCA Rules und afiar genc lu-~
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ding the enquity officer submitted his repert,

The enquiry efficer exen@rated the «pj licant frem

all charges and has accepted the plea of the
app licant that there were twe persens bedring the
same name. The Directer restel services disagree ing
le” with the findings ef the Enguiry Off cer held the
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charges .¢s preved except the charge ne.l, The
Disciplindry Autherity disagreeing with thefindincs
ef the Epnquiry Officer held the charge ne.l alse 1
preved, There,fter vide erder dited 28, 1,86 it was
sald that lenient view has been teéken in respect
ef the «pplicent «nd directed the vppliceint te
retire cempulserity with a further erder by reducing
- 1/3 of the pensien asnd gratuity en the date ef his 9
cempu lsery retirement, The «pplicant filed a |
departmental eppeal which teo was dismissed, *
Thereafter he u;.q;.-ra;;ched the Tribunal, The applicent

challenged the findings recerded by the Disciplinary

- Autherity end the actien teken by the Disciplinary

T T i

ﬁﬁthﬁrity and challenged the sppresch ef the
Disciplinary autherity snd the way he geve the
findings @nd 2lse further chsllegned the Cerrectness

of the findings. He further csntended that the
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4 : applicent was gue to retire en 31,1,36 on which dete
he was attaining the age ef super-ennuarien and |
the punishrrfent erger wés passed on 28, 1.86 bﬂa-v‘-ﬂ
he «tteinesd the «<ge ef super-annuatien and as ;;ch
‘efere the ..... order ef cempulsery retiirerent cen

for
be” said te be ne orge iy withhelding the gratuity and
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pensien as the said erder ceuld h;ve heen pessed enly

when the preceedings under rule ¢ of the Pensien Rules
net
were teken, The epplicsnt being/in service en that

. date ne erder under the Disciplinary Rules has get !’
te be accepted as under rule 9 ef the Pensisn Rules (l

snly actien can be taken, The applicent being in

‘\i; | service on that date ne order withhelding the pensien

1 and gratuity under the Disciplin.ry Rules after the
md retirement ceula hsave been peassed nd accerdingly

the secend part of the erder by reducing the pensien

and gratuity is quashed. In view ef the fuct, in mr;—
Cente, .., «a3 | ol
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opinien ne eppertunity ef hesring was given |
te theepplicent end the findings ceuld hove heen
srrived «t and lstly arrived at a particular
cenclusien, Accerdingly this spplicstien is
partly allewed ng regérding the secend part of
Lhe order the respondents are directed +e pay back

“the withheld pensien and gretuity te the applicant

within & peried ef 3 menths with interest @ 10%
In case the umeunt weuld net he peld te the
dpplicentwithin a peried of '3 menths, the

respencents weuld pay him the interest @ 12% til1

the dite of payment, *

@ order as te the cests, Z/ g

L] V!C .

3.

Dated: Allahabad
12th Cet,, 1992
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